IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI : .
0.A. No. 61/].990. _ 198
, T.A. No. )
DATE OF DECISION__ 27.2.90
Shri Hakim Chand Bhatia _ Applicant O N
Shri K.S.Se bhafvva 1, Advocate for the Applicant (s)
Versus )
Union of India ‘Respondent (s)

B (Ad(mo ) .
Shri Sharda Ram,Asstt, Manag e%ﬁ'@’c&é for the Respondent (s)

CORAM:
The Hon’ble Mr. TS. QOberoi, Member (Judicial),

The Hon’ble Mr. I,K. Rasgotra, Member (Administrative).

Whether Reporters of local papefs may be allowed to see the Judgement ? 7%

To be referred to the Reporter or not? ™%
Whether their Lordships wish to see the fair copy of the Judgement ? n~

To be circulated to all Benches of the Tribunal ? ¥ .
L : JUDGEMENT {QORAL)
(Delivered by Hon'ble Sari I K.Rasgotra)e

owbh o=

The 33 applicants in this OA No.61/1990_have prayed
for granting them chance to exercise the option for coming over
to the revised pay scales under the provision of CCS(Revised pay)
Rules,1973. The departmental representative submitted that orders
for giving the: option to the applicants have already been issued
vide Office Circular dated 31st January,l996, with the permission
that -all concerned'employees may exercise their'opfion~by 31.3. 0.
The main.relief, therefore, has already been provided to the s

5

gpplicants,
2. ' The learned counsel for the applicants submitted that the
Tribunal may be pleased to fix a- date by which the consequential 34

- benefits flowing from this.option may be afforded to the applicantg.
3. The respondents are directed that the process of re-fixing

of the pay etc. may be completed afterl3lst.NbgéE§@ﬁthin six months
and the payment 6f arrears etc. may also be made during the same
period to all concerned employees. OA is disposed of on the above

1

lines with no order as to costs,
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{ IeKe RaSgot-g ) _ z T.S: Oberoi.) :
tember (Adah, )" >7/Y§ 0 Member (Judl.)




